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To.

The Manzger,

Gov.ornment of Indin Press,

Ring Road,. Mayapuri Industrial Ared,

Near Rajouri Garden, New Delhis
Coﬁy tor=
1, All Commissioners of Incoma—taX, _
2, Directors of Ins, (17)/(588)/(P&R)/(Inv,), New Delhi. N
3, Director of Training,’ IRS, National Academy of Direct

Tayhsg Staff College, qupur {5 copies),
by Director of 08M Scrvices (IT), Ist floor, AlwaP—P—Ghallb '

Mata Sundri Lane, New Delni {5 copies), o
5, A1 officers & Scctions of I.T JMing of C.B.D.T.,New Delhl.
6. . Comptroller & Auditor Gl, of India, New Deohi (20 copies),
7. B'lletin Section of Dte. of Ins,(RS&R), New Delhi (5 copies).
8., Snri P.K.Kartha, Jt.Secy., Ministry of Law, Justice &

Co, Affalrs(Dentt of Legal Affairs), New Delhi,

The Chief Controller of Accounts, CBDT,H-Block, Vikas
Bhawan, New Delhi., :
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